Cont Cas(C) No. 15 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

26.06.2015

Mr S Dey, learned counsel, appears for the petitioner.

Mr S Sen Gupta, learned counsel, represents the
respondents.

Learned counsel Mr S Sen Gupta prays for and is
granted two weeks’ time to file vakalatnama on behalf of

respondent No. 1. List on 10.07.2015.

CHIEF JUSTICE

dev



Cont Cas(C) No. 16 of 2015
IN WP(C) No. 240 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

26.06.2015

Mr B Khyriem, learned counsel, appears for the
petitioner.

No one is for respondent.

Learned counsel for the petitioner prays for and is
permitted to withdraw this contempt case. Thus, contempt

case No. 16 of 2015 is dismissed as withdrawn.

CHIEF JUSTICE

dev



Cont Cas(C) No. 17 of 2015
IN WP(C) No. 74 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

26.06.2015

Mr HG Baruah, learned counsel, appears for the
petitioner.

Mr K Paul, learned counsel, represents the respondents.

As per request of learned counsel for parties, let this
matter be listed along with connected Writ Appeal pending

before the Division Bench.

CHIEF JUSTICE

dev



Crl Petn No. 7 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

26.06.2015

Mr N Mozika, learned counsel, appears for the
petitioner.

Mr MF Qureshi, learned counsel, represents the
respondent.

Learned counsel for the respondent states that on the
last date Mr HS Thangkhiew, learned senior Advocate
appeared in the matter and prayed for adjournment on the
ground that the petitioner wants to settle the matter out of the
Court. Mr HS Thangkhiew, learned senior Advocate is said to

be indisposed today. Hence, list the matter on 10.07.2015.

CHIEF JUSTICE

dev



Crl Petn No. 10 of 2015

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

26.06.2015

Mr PN Nongbri, learned counsel, appears for the
petitioner.

Mr S Sen Gupta, learned GA, represents the State
respondents.

Mr G Marak, learned counsel, is for the private
respondent.

Learned counsel for the private respondent prays for
and is granted two weeks’ time to seek further instructions.
List on 10.07.2015. Till then, interim order passed earlier

shall continue.

CHIEF JUSTICE

dev



CR(P) No. 56 of 2013

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

26.06.2015

Mr K Paul, learned counsel, appears for the petitioner.

Mr PN Nongbri, learned counsel, represents the
respondents.

In terms of last order, the files of cases pending before
the trial court have been received.

Learned counsel for the respondents states that Mr HS
Thangkhiew, learned senior Advocate who appears in the case
is in personal difficulty today. Moreover, learned counsel for
the parties also pray for time to prepare a complete chart
providing case wise basic informations before the next date of
hearing.

On the joint requests, let the matter be listed on

10.07.2015.

CHIEF JUSTICE

dev



Arb Petn No. 1 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

26.06.2015

Mr VK Jindal, learned senior counsel, assisted by Mr S
Dey, learned counsel, appears for the petitioner.

Mr Sibasish Sen, learned counsel, represents
respondent No. 1.

Mr PN Nongbri, learned counsel, is for respondent No. 2.

On joint request for adjournment to seek instructions,

list the matter on 03.07.2015.

CHIEF JUSTICE

dev



Arb Petn No. 2 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

26.06.2015

Mr VK Jindal, learned senior counsel, assisted by Mr S
Dey, learned counsel, appears for the petitioner.

Mr Sibasish Sen, learned counsel, represents
respondent No. 1.

Mr PN Nongbri, learned counsel, is for respondent No. 2.

On joint request for adjournment to seek instructions,

list the matter on 03.07.2015.

CHIEF JUSTICE

dev



Cont Cas(C) No. 18 of 2015
IN WP(C) No. 356 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

26.06.2015

Mr NH Mazarbhuiyan, learned counsel, appears for the
petitioner.
Issue notice. It shall be made returnable within two

weeks.

CHIEF JUSTICE

dev



Cont Cas(C) No. 19 of 2015
IN WP(C) No. 356 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

26.06.2015

Ms P Das, learned counsel, appears for the petitioner.
Issue notice. It shall be made returnable within two

weeks.

CHIEF JUSTICE

dev



Crl Petn No. 2 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

26.06.2015

Mr A Khan, learned counsel, appears for the petitioners.

Mr S Sen Gupta, learned GA, represents the State
respondent.

Ms M Sah, learned counsel, is for respondent No. 2.

Learned counsel for respondent No. 2 prays for and is
granted a week’s time to seek instructions. List on

03.07.2015.

CHIEF JUSTICE

dev



Crl MC No. 17 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

26.06.2015

Mr MA Islam, learned counsel, appears for the
applicants.

Mr S Sen Gupta, learned GA, represents for respondent
No. 1.

Issue notice to respondent No. 2. It shall be made

returnable within two weeks.

CHIEF JUSTICE

dev



Crl Petn No. 14 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

26.06.2015

Mr R Gurung, learned counsel, appears for the
petitioners.

Mr S Sen Gupta, learned GA, represents the State
respondent.

Learned counsel for the petitioners prays for and is
granted a week’s time to seek instructions. List on

03.07.2015.

CHIEF JUSTICE

dev
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